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IN THE CENTRAl, ADMJINISTRATIVE TRIBUNAL 

CUTTACK BENCH . CTJTTK. - 

No 1/19 

Ap1icant 

Versus 

Orrs 

1 	23.3.90: 	In this application there been a delay for 

: 3  days and this delay is said to have been causec 

: due to the applicant being sick from 10.3.90 to 

20.3.90,There is no medical certificate in 

support of the al1eged illness and the learned 

Advocate moves for adrnission.1 is unable to 

: 	 satisfy if really the applicant did not report t 

the duty.In such circumstces,we are not 

: satisfjed about the ±id&ti 	* j11-nss and • 

accordingly about the use dr, the delay.The 

R.A.cannot be admitted on the ground of de1y. 
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